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• 	CENTRAL ADMINISTRATIVE TRIBUNAL. 
GUWAHATI BENCH 

Original Application Nd. 214/2005 

Daie of Order: This the 17t)  day of August 2005 

The Hon'bie Mr. Justice G. Sivarajan, Vice-Chairman. 

The Hon'ble Mr. K.V. Prahiadan, Administrative Member. 

Shri Krishna Bahadur Bhujel 
• 	Deputy, Commissioner; 

Central Excise, 
Jorhat Division, 	. 
jorhat, Assam. 

• 	 . . . Applicant 

By Advocates Mr. J.L. Sarkar, Mr. M. Chanda and Mr. S. Nath 

- Versus - 

I 	The Union of India, 
Represented by the Secretary to the 
Government of India, 
Ministry of Finance, 
Department of Revenue, 

'NOrth Block/ 
NewDeihi - ilO 001. 

Central Board of Excise and Customs, 
• 	Government of India, 

Through its Chairman, 
North Block, 	 • 
New Delhi. 

The Chief Commissioner, 
• 	 Central Excise and Customs, 

Shillong Zone, Meghalaya. 
• 	 . 	 . . . Respondents 

'1 

By Ms. U. Das, AddLC.G.S.C. 
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ORDER AOL J . 

SIVARAIAN. I. (V.C. 

The applicant is a 'Deputy Commissioner of Central Excise 

presently working at Jorhat Division, Assam. He is aggrieved, by the 

transfer order dated 01.08.2005 'Annexure - 3) whereby he was 

transferred from jorhat to Imphal Excise Division Mr.J.L. Sarkar, 

'learned counsel for the applicant submits that the, applicant had 

submitted his Option after serying in the North Eastern Region for a 

posting at Mumbai/Siliguri/Shillong and that the respondents without 

éonsidering the said option "transferred him to a far, place namely 

imphal Customs, . Division. Counsel submits that the . applicant has 

submitte8 representations dated 02.08.2005 and 08.08.2005 to the 3 rd  

respondent (Annexures - 4 and 5) and now the. respondents are 

seeking to 'implement the transfer order even before disposal of the 

representations. 

2. 	We have 'heard Ms. U. Das, learned MdI.'C.G.S.C. for the 

respondents."The scope of interference with order of transfer is' very 

limited. However, when the applicant has submitted representations 

pointing out his grievances, 'i is for the respondents to onsider the 

same, particularly in view of the fact' that the applicant, has given 

request for,choce posting by way of option to the 3 respondent. The 

31  respondent ought to have considered the representations with due 

seriousness and appropriate orders should have been passed at least 

by way of interim measures. Since this has not been done, we direct 

the 3rd' respondent to consider• the. representations and pass 

appropriate, orders as expeditiously as possible at any rate within a 

period of one month 'from the date of receipt of this order. In the 

914- 
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meantime, if the transfer orler has not been implemented, the same 

in so far as the applicant is concerned, will be kept in abeyance till the 

or4ers are passed and communicate to the applicant. • 

The O.A. is disposed of at the admission stage itself as 

above. 	 • 

44< 

	

(K.V. PRAHLADAN) 	 (C. SIVARAJAN) 
ADMINISTRATIVE MEMBER 	 VICE CHAIRMAN 

/mb/ 	 • 	• 	 - 
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IN THE CENTRAL ADMI 	
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ISTt 
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GUWAHATT BENCH: GUWAHAfl 

(An application under Section 19 of the Adn -tinistratjve Tribunals Act, 1985) 

0. A. No. a t4LJ2005 

Shri Krishna Bahadur Bhuje.l 

-Vs- 

Union of India and Othei. 

LIST OF DATES AND SYNOPSIS OF THE APPLICATION 

Transfer policy- 2005- Ceitral Board of Excise and Customs published transfer 
policy 2005 for Croup 'A' officers of Indian Revenue service. In 
para 5.8 of the said transfer policy specific provision has been laid 
down for choice station posting on completion of tenure in a 
particular station in N.E. Region. (Annexurel) 

26/28.04.05- Chief Commissioner invited option from all Group 'A' officer 
including the applicant, who have completed their tenure in the existing places of posth.ig. 	 (Annexure2) 

September' 04- Applicant submitted 3 choice stat -ion in terms of the option 
invited by the Chief Commissioner pursuant to his letter dated 
26128.04.05 

01.08.2005. 	
Respondents issued impugned order of transfer and posting 
dated 01.08.05 whereby the applicant is sought to be transferred 
and posted from Jorhat Central Exdse to Iniphal Customs 
Division without considering his case for posting in any of the 
choice station/option submitted by the applicant and thereb? 
violated the relevant provisions contained in para 5.8 of the 
transfer policy- 2005. - (Annexure-3) 

02.08.2005 - Applicant submitted representation addressed to the Chief 
Conmujssioner Customs & Central Excise, Shillong, interaija 
praying for consideration of his transfer at Shillong Customs or 
Central Excise Division t&king into consideration his long stay 
outside of his home town. 	 (Annexuie-4) 

08-08.2005- 	
Applicant submitted another representation praying to retain him 

• 	 at Shiliong till February' 2006, he also pointed out (hat Slid H. 

& 

/ 
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Sukhlabaidva, Asstt. Commissioner, Central Excise, Shillong who 
is also transferred vide order dated 01.08.05 is willing to go to 
Imphal, therefore he requested to consider his mutual transfer 
with Shri H. Sukhlabaidya. The aforesaid representations are still 
pending before the. authority for consideration. (Annexure-5) 

PRAYERS 

Relief (s) sought foc 

Under the facts and circumstances stated above, the applicant hunibly 
prays that Your Lordships he pleased to admit this application., call for the 
records of the case and issue notice to the respondents to show cause as to 
why the relief (s) sought for in this application shall not be granted and on 
perusal of the records and after hearing the parties on the cause or causes 
that may be shown, be pleased to grant the following relief(s): 

That the Hon'ble Tribunal be pleased to direct the respondents to review 
the impugned order of transfer and posting dated 01.08.2005 (Annexure-3) 
so far the applicant is concerned and furthei he pleased to direct the 
respondents to modify the order of transfer and posting, by passing 
appropriate order, posting the applicant in any of his choice stat-ion as per 
his option submitted in September' 2004 pursuant to the Chief 
Commissioner's letter dated 26/28.04.05. 

Or 
Alternatively, the Hon'ble Tribunal be pleased to direct the respondents to 
defer the implementation of the impugned transfer order dated 01.03.2005 
at least for a period of 6 months in respect of the present applicant. 

	

2. 	Any other relief (s) to which the applicant is entitled as the Hon'hle 
Tribunal may deem fit and proper. 

Ititerim order prayed foc 

During pendency of the application, the applicant prays for the following 

interim relief: - 

	

1, 	That the Hon'ble Tribunal be pleased to stay the operation of the 
impugned order of transfer and posting dated 01.08.2005 (Annexure-3) in 
respect of the present applicant till disposal of the original application. 

/ 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHAT! BENCH: GUWAHATL 

(An application under Section 19 of the Adniinistrative Tribunals Act,, 1985) 

O.A. No, 	 /2005 

BETWEEN: 

Shri Krishna Bahadur Bhujel, 

Deputy Commissioner, 
Central Excise, 
jorhat Division. 
Jorhat, Assarn. 

----Applicant. 

-AND- 

Union of India, 

Represented by Secretary to the 
Government of India, 

inistrv of Finance, 
Department of Revenue, 
No±th Block, 
New Delhi- 110001. 

Central Board of Excise and Customs, 
Govt. of India, 
Through its Chairinan. North Block, 
New Delhi. 

The Chief Commissioner 
Central Excise and Customs. 
Shillong Zone, Maghalava. 

Respondents. 

DETAILS OF it APPLICATION 

1. 	Particulars of the order (s) against which this ap licat -lon is made: 

k 



This application is made against the impugned order bearing letter No. 

19/2005 dated 1t  August' 2005 (Annexuie-3), whereby the applicant is 

sought to be transferred from Jorhat Central Excise Division to Imphal 

Custom Division in total violation of the professed norms laid down in 

para 5.8 of the Lransfer pOlicy of 2005 issued by the Customs and Central 

Excise department and also without considering the 3 places of choice 

station opted by the applicant in terms of para 5.8 of the transfer policy 

more so when post of the cadre of Asstt. Commissioner at least available 

in one of the opted places and praying for a direction upon the 

respondents to reconsider/review the order of transfer for posthig of the 

applicant in any of the places opted by the applicant other than Imphal or 

at least defer the implementation of the impugned transfer order for a 

period of 6 months to tied up the domestic problems of the applicant. 

[irisdicticrn of the Tribunal: 

The applicant dedares that the subject matter of this application is well 

within the jurisdiction of this Hon'hle Tribunal. 

Lirnitition: 

The applicant further declares that this application is ified within the 

limitation prescribed under Section- 21 of the Administrative Tribunals 

Act' 1985. 

Facts of the case: 

4.1 That the applicant is a citizcn of India and as such he is entitled to all the 

rights, protections and privileges as guaranteed under the Constitution of 

Jndia. 

42 That the applicant is a Group- A officer, in the department of Central and 

Customs, now working as Assistant Commissioner in the Central Excise 

department at JorhaL The applicant was initially appointed as Inspector in 

the Central Excise and Customs department in the year 1975 and 

L 14' 
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thereafter, promoted as Superintendent in the year 1988, however, he was 

subsequenily promoted to the post of AssiL Conunissioner in Group-A 

service in the Central lxcise and Customs department on 12.06.1998 and 

posted at Govt. Opium & Alkaloids Works (G.O.A.W), Gajipur, Uttar 

Pradesh. He has served in different places both in the capacity of 

Inspector, Superintendent as well as Asst-t. Commissioner in the Central 

Excise and Customs department, more particularly, the applicant served 

at Imphal during the period from November' 1995 to June' 1998 as 

Superintendent. The applicant was transferred and posted to jorhat. 

Central Excise Division on 31.10.2000 (A/N) and accordingly he joined at 

jorhat in the capacity of Assistant Commissioner on 03.11.2000 and since 

then the applicant is continuously working at Jorhat although he has 

completed his tenure of posting in the present place of posting. 

4.3 That it is stated that with reference to letter dated 26th /28th April' 2005 

bearing No, C. No. II (8) 12/ET/COMMR/DIBj03/5050-58, option for 

transfer and posting sought from all Group 'A' officer including the 

applicant who are otherwise due for transfer. The applicant accordingly 

submitted his option in the month of September' 2004 at least for 3 choice 

places in terms of the provisions laid down in para 5.8 of the transfer 

policy of 2005 formulated for transfer and posting of Group 'A' officers of 

the Central Excise and Customs, In his option representation submitted to 

the CBEC, New Delhi, the applicant submitted option for transfer at any 

of the following 3 places: 

Mumbai 
Siliguri 
Shillong 

The applicant was under the expectation that his case would be 

considered in terms of the options submitted by him as per transfer policy 

of 2005. 

~~/ -Q,4-t~-a A,  k9t\ 
 A. 11"/' 
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Copy of the transfer policy of 2005 and option letter dated 

26/28.04.05 are enclosed herewith as Annexure-1 and 2 

respectively. 

4.4 That most surprisingly by the impugned order issued order No. 19/2005 

dated 1st August' 2005 bearing Memo No. C. No. H (3) 9/CCO/SH/2005/ 

61869-897. The applicant is now sought to be transferred from Jorhat 

Central Excise Division to Imphal Customs Division without considering 

any of the places opted by the applicant in terms of the provision laid 

down in para 5.8 of the transfer policy of 2005. It is pertinent to mention 

here that the post of Assistant Commissioner, Custom fall vacant in 1 

rlaces out of the 3 places opted by the applicant i.e. at Shillong, in view of 

transfer and posting of Shri L. Laingurauva, Asstt, Commissioner, 

transferred and posted from Shifiong, Customs Division to Aizwal 

Customs Division, therefore, there is no difficuiW on the part of the 

respondents to accommodate the present applicant at Shillong. 

Copy of the impugned order of transfer, and posting dated 0.08.05 

are enclosed herewith as Annexut- 3. 

4.5 That it is stated that the applicant completed about 5 years at Jorhat 

although as per transfer policy for Group 'A' Officers in the department of 

Central Excise and Customs the tenure of posting is 2 years in it place. In 

this connection it is relevant to mention here that the applicant after 

• completion of his 2 years of service at Jorhat submitted representation for 

consideration of his transfer and posting at Shiliong but those 

representations were not considered. The applicant although submitted 

his option for 3 places but unfortunately the said options were also not 

considered while the transfer and posting order was issued, in total 

• violation of the provision laid down in para 5.8 of the transfer policy of 

2005, even no attempt is made to accommodate the applicant in any of his 

choice stalion although the authority is aware that post in the cache of 

j/ 
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Asstt. Commissioner is available at least in 1 place out of the 3 places 

opted by the applicant i.e. at Shillong. Be it staled that the order of iransfer 

and posting dated 01.08.2005 has been passed treating the applicant as 

Assistant Commissioner, whereas, the applicant in the meanwhile 

promoted as Deputy' Conurdssioner vide order bearing letter No. F. No. 

A-32012/20/2004-Ad.11 dated 16.05.2005. 

4.6 That the applicant immediately after receipt of the transfer order dated 

01.08.04 submitted one represeiltation on 02.08.2005 addressed to the 

Chief Commissioner, Customs & Central Excise, North Eastern Zone, 

Shillong, interalia praying for consideration 'of his transfer at Shillong 

Customs or Central Excise Division taking into consideration of his long 

stay outside his home town. In his representation applicant also submitted 

that the applicant was transferred from Gazipur (Uttar Pradesh) to 

Shillong in the month of March' 2000 and he ,ras again transferred to 

Torhat Central Excise in the month of November' 2000 and till date he is 

serving at Jorhat. Thereafter, on 08.08.05 the applicant submitted another 

representation addressed to the Chief Commissioner, Customs and 

Central Excisc NER Shillong, wherein the applicant stated that he is 

willing to go to Imphal but due to certain compelling circumstances such 

as medical treatment as well as for domestic problems he requested to 

retain him in Shillong till February' 2006 or in the present place. The 

applicant in his representation dated 08.08.05 also pointed out that Shri H. 

Sukhlabaidya, Assistant Commissioner, Silchar, who is also transferred 

vide transfer order dated 01.08.05 to Shillong, is willing to go to Imphal 

therefore, he requested to consider his mutual pdsting with Shri H. 

Sukhlabaidva. The said representation submitted by the applicant on 

02.08.05 and 08.08.05 are still pending before the respondent authority. 

However, the applicant while asked for submission of his option as 

per transfer policy of 2005 he has not confined his option only to a 

particular place like Shiflong but opted for other 2 places in addition to 
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Shffloni but even then the same has not been considered in the light of the 

direction contained in the transfer po11r of 2005 as such the impugned 

order of transfer dated Pt  Auist' 2005 is liable to be set aside and 

quashed on the short pound of violation of professed norms. It is 

obligatory on the part of the respondents Union of India to consider Ike 

transfer and posting of the officers belonging to Group 'A' cadre strictly in 

terms of the relevant provisions contained in the transfer policy which is 

fonnula ted by the respondents authority themselves, more so when there 

is a absolutely no difficulty on the part of the respondents to 

accommodate the applicant in any of the places opted by hini Therefore, 

it is a deliberate and willful violation of the transfer policy and the 

impugned order of transfer cannot be said to have been passed either in 

public interest or due to adniinistrative exigencies rather it is a routine 

transfer on completion of the tenure and as such there is no difficulty on 

the part of the respondents to accommodate an officer of their 

establishment in any of the choice places in terms of his option in the light 

of the direction contained in the transfer policy of 2005 particularly in 

view of the compelling h circumstances wich the applicant stated in his 

representation dated. 08.08.05 as stated above. 

Copy of the representations dated 02.08.2005 and 08.08.05 are 

enclosed herewith for perusal of Hon'ble Tribunal as Annexure 4 

and 5 respectively. 

4.7 That it is stated that in the transfer policy of CBEC relating to Group 'A' 

Officers of the Central Excise and Customs department published during 

the year 2005, it is specifically laid down in para 5.8 that the officers after 

completing their tenure in the North Eastern Region would get preference 

in posting to station of their choice. The relevant portion of paragraph 5.8 

of the transfer policy of CBEC of 2005 is quoted below: 
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"5.8 The officers after completing their tenure in North Eastern 

Region (Assani, Silckirn, Meglialaya, Mizorarn, Manipux, Nagaland, 

Arunachal Pradesh and Tripura), jammu and Kashmir, NACEN 

and its RTIs and Vigilance Directorate and CESTAT will get 

preference i.n pos U.ng to sI.a Lions of their choice." 

In view of the specific provision laid down in the transfer policy-

2005, the applicant is at least entitled to a choice station posting out of 3 

places mentioned by the applicant in his option submitted to the 

respondent department more so when the posts in the cadre of Assistant 

Commissioner are available. The respondents could have easily 

accommodate the applicant in any of his choice station but no effort at all 

is made on the part of the authority to accommodate the applicant in his 

choice station that too for medical problems of his wife without much 

difficulty. The guideline/direction/provisions contained in the transfer 

policy- 2005 remain in paper only. It is submitted that deliberate violation 

of a transfer guideline itself is malafide and moreso when it was possible 

on the part of the transferring a-uthoifty to accommodate the applicant in 

his choice station within the terms of the direction contained in the 

transfer policy of 2005. 

Ti is obligatory on the part of the respondents to comply with the 

guideline when there is administrative exigency since the impugned order 

of transfer and posting dated 01.08.05 is a routine order of transfer. In 

support of the contention raised in this paragraph the applicant relied 

upon the decision dated 20.02.2001 passed in the case of C. Selvaconinar - 

'Is- Union of India & Ors., reported in 2002 (2) SLJ CAT (Madras) 513, 

wherein it is held by the leaned Tribunal, Madras Bench that transfer 

against guidclinc is bad in law. It is also held that deviation from the 

guideline is permissible only in the case of administrative exigency. 

sL J3cJ\c o1 
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4.8 That the transfer policy - 2005 is a transfer policy issued by the CBEC as 

such the respondents are duty bound to comply with the guicleiLnes 

contained in the aforesaid transfer policy and deviation in the said 

guideline is not permissible when there is no adnmustrative exigency. 

Therefore, the Hon'ble Tribunal be pleased to direct the respondents to 

produce the relevant records pertaining the transfer and posting of the 

applicant only with the view of intention to see whether any of the option 

submitted by the applicant was considered by the respondents while 

passing the impugned order of transfer and posting in respect of the 

present applicant. It is made dear that till filing of this application the 

applicant has not yet been released and as such praying for an appropriate 

interim order staying the operation order dated 01.08.05 so far the 

applicant is concerned. 

4.9 That it is a fit case for the Hon'ble Tribunal to interfere with to protect the 

right and interest of the applicant by passing an appropriate order 

granting the adequate relief to the applicant. 

4,10 That this application is made bonafide and for the cause of justice. 

	

5. 	Grounds for relief (s) with legal provisions: 

5.1 For that, the impugned order has been passed in total violation of the 

provision laid down in para 5.8 of the transfer policy- 2005, without 

considering the option of 3 choice places submitted by the applicant 

pursuant to the direction contained in Chief Commissioner's letter dated 

26/28 April' 2005. 

	

5.2 
	

For that, the applicant is not opposing against any order of transfer and 

posting but praying for consideration of his posting as per option invited 

by the respondents themselves in the light of the direction contained in 

the transfer policy- 2005. 
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5.3 	For tht, respord.erits did not considered any of the choice station as per 

option submitted by the applicant as required under the guidelines 

contained in the transfer policy - 2005 as such it is a deliberate violation of 

the transfer policy issued by the respondents themselves. 

5.4 	For that, the impugned order of transfer and posting dated 01.08.2005 is of 

routine nature and without having any administrative exigency as such 

the respondents could have 'accommodated the applicant ,  without any 
• 

	

	difficulty in his choice station indicated by the applicant as per option 

invited by the respondents themselves. 

5.5 	For that, post of Assistant Commissioner, Customs is available at Shifiong 

as evidenced from the transfer order dated 01.08.05. Moreover, the 

applicant may be accommodated at Shillong Central Exdse by mutual 

transfer as prayed by him in his representation dated 08.08.2005 

(Annexure-5). 

5.6 'For that options invited by the respondents at their instance vide their 

letter dated 26/28.04.05 (Annexure-2) but no effort has been made by the 

respondents for posting the applicant in any of his choice station while 

issuing the impugned transfer and posting order. 

	

5.7 	For that respondents authori' are not entitled to make a deviation 

deliberately from the guidelines contained in the transfer policy when 

there is no administrative exigency and as such the action of the 

respondents smacks malafide which would be evident from the relevant 

records of the transfer and posting. 

	

5.9 	For that it is obligatory on the part of the respondents Union of India to 

comply, with the instructions/guideline contained in the transfer policy 

before passing the impugned order of transfer and posting dated 01.08.05 

in respet of the present applicant and on that score alone the impugned 
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order is liable to be set aside and quashed in respect of the present 

applicant. 

5.10 For that the applicant has not yet been released till filing of this 

application and none of the representation of the applicant were 

considered by the respondents. 

5.11 For that deliberate violation of the transfer policy without administrative 

exigency, such action is itself malafide. 

Details of remedies exhausted. 

That the applicant declares that he has exhausted all the remedies 

available to and there is no other alternative remedy than to ifie this 

application. 

Matteis not i,reviouslv filed or vending with any other Court. 

The applicant further dedares that he had not previously filed any 

application.. Writ Petition or Suit before any Court or any other Authority 

or any other Bench of the Tribunal regarding the subject matter of this 

application nor any such application, Writ Petition or Suit is pending 

before any  of them. 

S. 	Relief (s) sought for. 	 - 

Under the facts and circumstances stated above, the applicant humbly 

prays that Your Lordships be pleased to admit this application, call for the 

records of the case and issue notice to the respondents to show cause as to 

why the relief (s) sought for in this application shall not be granted and on 

perusal of the records and after hearing the parties on the cause or causes 

that may be shown, be pleased to grant the following relief(s): 

8.1 	That the Hon'ble Tribunal be pleased to dhiect the respondents to review 

the impugned order of transfer and posting dated 01.08.2005 (Arrnexure-3) 

J 	&Q, 
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so far the applicant is concerned and further be pleased to direct the 

respondents to modify the order of transfer and posting, by passing 

appropriate order, posting the applicant in any of his choice station as per 

his option submitted in September' 2004 pursuant to the Chief 

Comrnissioiier's letter dated 26/28.04,05. 

Or 	 r 

Alternatively, the Hon'ble Tribunal be pleased to direct the respondents to 

defer the implementation of the impugned transfer order thted 01.08.2005 

at least for a period of 6 months in respect of the present applicant. 

8.2 	Any other relief (s) to which the applicant is entitled as the Hon'ble 

Tribunal may deem fit and proper. 

9. 	Inteñm order prayed for: 

During pendency of the application, the applicant prays for the following 

interim relief: - 

9.1 
	

That the Hon'ble Tribunal be pleased to stay the operation of the 

impugned order of transfer and posting dated 01.08.2005 (Annexu.re-3) in 

respect of the present applicant till disposal of the original application. 

10 	.................................... ... ............... .........  

Particulars of the l.P.O 
1) 
	

I.P.O No. 	 : 2 	j 56 3 2 
Date of issue 	 : 	9 , 2. 0 19 

Issued from 	 : 	 Li 

iv) 
	

Payable at : 	'- 	, Qu 

List of enclosures: 

As given in the index. 

0c- 
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V ERLFICATION 

I, Shri Krishna Bahadur Bhujel, S/o- Late Ranabir BhujeL aged about 52 

years, working as Deputy Conmiissioner, Central Excise, jorhat, in the 

office of the Division office of the Central Excise, do hereby verify that the 

statements made in Paragraph I to 4 and 6 to: 12 are true to my knowledge 

and those made in Paragraph 5 are true to my legal advice and I have not 

suppressed any material fact. 

And I sign this verification on this the /L1  C day of August, 2005. 



ro rRANcEERpoLIcy- cBE  

Fr/ PLACEME.NT.P.O.Li.CY FOR G.RO:t3P A OF.F10ERS •0F 	. 
THE JNI)TA;N REVENUE SEl'VI.CE (C& CE) 	 :- 

. 	
. 	 ..,. 	 . 	 . 	 . 

1.3 

:. 	 •;iaor intatives for tax reform.s, 
' 	.elJon with an emphasis on re.d:uci;n,g 

CY. 	 administration; imparting. 
ciscretion so as to ensure 

cri of mct dncl honest. 

rnplemen.taton of ta reforms depends on the 
CC)Cy 

 

of t.e dt'very system. A significant contributor to tTe 
'vOps, of he admiiistra tive machinery is a credible human 

C':. ThICO development pohcy, which offers opportunities for 
excellence and career advartce'ment through a proper place m..e.n.t 
strategy. 

The existing placem.n.t policy has been in place for over a decade. 
Based on the experienCe of its implementation, a review of the 
present system of transfees and postings was carried out. 
Accordingly, a new Transfer/ Placement Policy (herein alter referred 
to as the Transfer Policy) for Group A Officers of IRS (C&C ) has 
been formulated. The h,:evy transler/placement policy shall .nmc in:io 
effect from 1 April, 2005., 

SALIENT FEATURES O'FTH.IS TR1N:s:FfR POLICY 

2.1 	a) 	The s.a.li.en'tfdatures oIthis 
Transfer are as follows: a) All 
•ftansfe and postings of Group A 

....,... 

	

	icersof .fR(C&CE) shall be 
effected by the Board/Placement 
Committee or on their 
re:comiendatfon as stated 
hereinafter, 

The Transfer pollicy has been 
formulated for officers at difiereht 
levels; 	.. 

A1 stations have been cat,eaorized 
in three classes and tenure of stay 
rn different clsseg of station has 
been prescribed;. 

. 	All posts have been divided into 
two categorize's; namely, Sensitive 
arid Non-Sensitive; 

All pOsts h.ave been' ca:tegorized'.as 
field and noi4ield posts. 

1) 	. Guidelines for cfeaiing with 
d'iffr.e'nt typés'of "compasSionate 
gro.und:sc.a:ses ha.ve been, laid 
d.ow:n.; 	. . 

I g) 	All annual tran'ferorders shall be. 
noTmally' iss'u'ed;by'3O' A.pn! and, 



in any case 	not I&Ler than 31 
M:ay of th:eyár. 	 .1 

2.2 	A correct, and cornplee database rs a sine 
qua non for operat'n:ahsng the PIcem.ent 
°ohcy. CBEC shaH enurc tnat the database 
conlaining the pi ohies of all Grorrp 	A 	oluicc 	c 
is regulni ly updated - 

2.3 	All grievances arising oLt of the 
implementation df This.'Trans.fer Pohcys.hall 
be addressed in .accàdnce with the 
guidelines issued 	the. Department of .b. 
Personnel & Training, only after the officer - 

has joined his newassig.n•men.t, 

2.4 	This Transfer PoUcy Shall not be applicable to 
the transfer of Chief Càfnmissione•rs 
/Directors Generl. 

3.0 THE BOARD/ PLACEMT CQMMITTE.E: 

3.1 	. 	The Board will recommend proposals for 
posting o 	Chief Commissioners /Diiectors 
General and Co.mmiss,jorers for approval of 
the Government i.e. Finance Minister through 
Revenue Secretary ard Mnister of State 
(Revenue), Joint Secretary (Adminis•t:'ation) 
CBEC will s•erv•e as Secretary to the Board for 
this purpose 

3.2 	The Placement Comfttee will be the final 
authority for transfer of officers below the 
rank of COmmissioner 	rovided the case falls 
within thePurv.i.ew:the 	xisting guidelines. 
After the 	ropo.sals are drawn up dnd 
approvedb 	the Board; 	he Chairman shall 

• consu.!.t M.OS (R) befôe gMng effect to the 
anhual trarisfers propoals. Approval 01 the 
Government Will be required in cae a 
deviation from theexi.stingguidelines las to 
be made. 

3.3 	
The Placement Comft(ee shall consis.t of the 

• 	 following:'  

a) 	 Chairman;. 

b') " 	 Membe 	'(Personnet and 
• 	

- 	Vigi la'nc,;' 

. 	•'. 	One Me'br of C.8C to be 
'nominated, i -n rotation, by the 
Chairman o:ith.e Boar-ct Iota 
pCriod of SIX nonths 	a n d 

Joint Secretary (Admn.) posted 

'in CBEC as. its Member-Secretary 
3.4. 	The minutes of the meet!ng of the 

B.oa.rd/p.tacet Committee shall be drawn 
up and approv.d byaMMembe'rs within 24 
hours in a meeting (not by circulation). Th.e 
must bc approved by the competent 
authority within thirt 	da:ys. 	 . -• 

4 
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0 TRANSFER POLICY OR OFFICERS AT DIFFEREN1 LLVELS 

4,1 	In case of CommissiOnerS and Chief 
Commissioners! Directors General, the Board 
will recommend both thestation Of posting 
and the specific charge. 

4.2 	Officers below the rank of Commissioner will 
• be placed at the disp.psal of the Chief 

Commissioner! Director General concerned, 
for further deployment. While considering the 
officers for 'further deployment, the Chief 
Commissioner!D'irectOr General shall keep in 
mind the old cyde of po'stng of the said 
officer considering which Board has ptaced 
that officer 'at their disposal. 

4.3 	The normal practice is'transfer on promotion. 
in individual cases this may give rise to 
hardship. Hence, this 'may be decided by the 
Board'Placernent Committee. For this 
purpose, the grait of Senior Time ScalefNon 
Functional Selection'Grade shall not be 
treated as prom.oton. 

4.4 	Directly recruited / newly promoted Group A' 
officers shall be given intensive training in 
accountancy for a period of 2-3 months 
during the'period of probation / upon 
promotion. Upon completion of training, 
directly recruited officers shafl be normally 
posted to a class A' station, whereas the 
officers pronotd from Group 'B' to Group 'A' 
shall, on pro.motiop, be transferred out of the 
station in which they were oreviously 
working, uhless'the 'balance service is less 

• than three years. Further, n view of the 
sensitive nature of't'hejoh, Appraisers, on or 
after promotion to the pos bf Assistant 
Commissioner, will not corinue to remain 
posted in 'the Commi'ss.ionera.te whch 
exercised jurisdiction over the Customs 
House on whose cadre the,' were originally 
borne. 

As far as nossihie, an officcr shall spend the 
first nine ea:s of his service on field posts. 
Ai posts ii' the Comrn'issionerates of 
Customs, Cc trji Excise, Service Tx and the 
Directorates of Revenue fttelligcnr.e and 
Central Excise Intelligence have been 
categorized as field posts. Officers upto and 
including the rank of Commissioners shall 
ordinarily be posted on fie'd assignments for 
at least 5, 3 and 2 years respectively, in each 
of the first 3 decades of their career 
resectively. During the first six years, the 
officer shall no.t'ordiriariIy be given a posting 
outside the department or sent on a 
deputation, and should be given eposure in 

Central Excise, ServiceTax and Customs 
branches, as far as possible. After completing 

N 



six years or ,evice 1  an officer may be poSted 
to the Board. 8 S an. Under Secretary. 

	

4.6 	As far as possible, the'seno.r most officer 
may be posted as te.E-.'ecutivC 
Commissioner. However, once posted, a 
commissioner will not be moved out of'the 
executive charge m.ere!y1ecaus.c on OlICCI 

senior tohim has reptaded the hitherto junior 
non-executive Commiss.orer at thut sraliOn. 

	

4.7 	The officers will, as far as possibie. b.c 
rotated betweeç 'the customs and Central 
Excise brancheseve'ry two years and 
adequate expeienc'e in Service Tax branch 
will also be ensured a'sfar as possible. This 
shall be done alterthe Annual Tra:'slers have 
been effected At Stations where there are 
separate Chief - Conim issicners of Central 
Excise and Customs, a committee of all such 
Chief Conimis';ioners' hà.ii collectiveiy decide 
on the rotation between the two branches at 
that station. At other statons, local rotation 
will be done ;oirtly by the Chief 
Cornmissiomr3 who e<erce control over the 
posts located at tha't-stabcn. 

5.0 CLASSiFICATiON Or". STATIONS, FIXATION OF TENURES OF POSTING AND 
ROTATION ETWEE'N.THM' 

	

5.1 	The various stations where Group 'A 
officers may be posted have been 
categorized a's das 'A, Class 'B' and Class 
'C' [Annexuré iIII]. Such categorization 
is based on the twin criteria of revi1ue 
collection and th number of Commissioner 
level posts at a station.. 

	

5.2 	The cateciorzatLon of stations may be 
chang'd by the Board with the approval of 
the Goverhment. 

	

5.3 	The States in the country have been divided 
into 4 aras viz. East, West, North and 
South [An:nexure-'IVJ. An officer shall not 
serve In an 'area' br more than a tOtal 01 

14 years (herein'aftr referred to as a cycle) 
during his entine tenure up to and including 
the rank of Corñmissioner of which tenure in 
an 'A' station shall be for a maximum of 6 
years. The"tenure thali not be less than four 
years in a Clas 'B' station and not less than 
two years in a C1ss 'C' station. The 
maximum total tenure of an officer in al:l 
Class 'A' stations during his service upto 
and including the rank of Commissioner 
shaH be 16 years. The tenure o.f posting in 
Customs Oversea' lnteiicjence Network 

• 

	

	 shall not exceed three years. A stay 01 more 
than nine months 'in a station (to be 
computed as on 3'1 December of the 

previous year) will be treated as a complcte 
year, and'the length of the period of stay 



( 

(y,1 

shaH be cOunted from th dat of jOining; 
An officer pdstecl in Clas-s.A' or '6' station 
can opt to .n.o.ve to w < a Loeratcqory station 
alter he has completed at least half his 
tenure in that station. . 	.. 

An officer shall he ro.tate•bv,'e.en the 
three different classes of st.ations.Afte.r 
completing one cycle of posting,, the officer 
shall be mo\ied.to anothr area. Further, as 
far as possible, an Officer shall serve in at 
least two areas o.lthe cou fry viz. North, 
South, East, and West,dtidn.g his career 
upto and inclu.dind the rad.o 
Comrnission.e - . 	. . 

It may be clarified thatan officer can he 
posted from a Class A 1  st:at9on to a Class,'B 
or Class 'C' station (not n&esscrly in that 
order) in an' other area and 'Ace vrsa, 
provided that if he had been posted in that 
area earlier,.a riintmu.m beri.od of 2 years' 
should have elapsed before he can be 
posted again to the s:amerea (caHed 
cooling oil period). 

All postings in. the Bodnd deputation to  
technical posts in the Department of 
Revenue, Central Economic Intelligence 
Bureau (CEIB), Enforcement DirectOrate, 
Authority io( Advance Ruings (AAR), 
Competent Authorities (CAs), Appellate 
Tribunal for.Forfeited Pfoperty (ATFP), 
Customs, Excise and S'er'ic.e Tax Tribunal 
(CESTAT) and Settfement'Cornrnjssion shall 
not count towards caOu.lat4or, of stay at a 
particular station/area but may be so 
counted at the option oithë officer. 
However, an officer vi/ho has been on 
deputation to any one c:1 the aforesaid 
bodies shall not ordinarily be considered f0i' 
another de:utation to ary of the aforesaid 
organizations. When anOfficer appkes for 
clearance fdr' a posting 

I 

oln deputation, his 
previous history of po.stncjs will be 
considered while giving cadre clearaRce An 
officer shallinvariabiy be translerre.ci out 01 
the station in wh,ch he W5 On cJeuiat.ioi 
on his return. 

In order to encou.rag;eoffice.rs. to seek 
postings in Class 'C sta.tbn, the 
Government shall sanction: 

At least One vehicle for office 
use in e')ëryC•lass 'C' station. 
irrespectivo Of the level Of the 
officer heading the offce; and 

100 per cent housing facilities 
at the Officer lvel to the extent 
possible... 

The starti'ngYpoint 101 

) 

5,4 

5.5 

5.6 



lk ...  
computing the stay in Class A, 

:•. .7 
B or 'C station shall be the 

'.. date.o-i joini-rig at the station. 
. 	 •1 

.5.7) Joint Secretary. (Admm) p.osid in CBEC as 
3 its Member-Secretary 

5.8 	
: 

. The officers after completing: their tenure in 
North Eastern Region (Assam,Sikkim, 
Meghalaya, Mlzoram 4  Marii,pur, Nagaland, 
Arunachal Pradsh and Trlpura),.Jarnmu 
and Ka•shmi.r, NACEN andits RTTs and 
Vigilance Directorate a-nd CESTAT ',,-ill get 
preference -n p.osti.ng1- o s-t&iohs of their 
choice. 

5,9 	: When a certain number of officers are due 
for moving out• of a station to a new station 
Or by local rotatioii to new pbst.ings in the 
same station for the re -aonofhaving 
completed their'tenu.re, but ca•nno.t be so 
moved due to iradeq.uate number  of 
vacancies available, the officevho has 
served for ionger,periods wi!F b 	moved 
first. 

5.10 The station of tlepo.stin.g 	/I:lt be taken  as 
the actual place where anbfflcer is posted 
and not head quarters ofCommissionerate/ 
Directorate 'Co which the oNi.ccr is posted. 

fit 

6.0 CATEGORISATIOM OF  POSTS INTO SENSITIVE AND .NO:NSEN.SITIVE 

6.1 	All posts in CBEC: have beeñcfasi1ed into 
sensitive and nonsensitive with -the approval 
of the Government: .[Amexu-eV] 

6.2 	Ordinarily, the tenure of an officer ona 
sensitive post shall be two.tp three years at 
one stretch. 	. 

70 PoSTINGS IN DIRECTORATES o;F.-REV -ENuE INTELLIGENCE, CENTRAL EXCISE 
INTELLIGENCE, VIGILANCE AND SYSTEMS (CBEC) 

7.1 	in the Directorates of Re-verue Intelligence, 
Central Excise lnteilig.ence, Vigilance and 
Sysi:ems, the repective D,iretor Gcne.rai will 
propose a panel of names for the 
consideration of the Board/Placement 
Committee, individual officers i.'iill be 
selected by the Board/Placement Committee, 
which will also lndj•caie their s.tatior of 
posting. 	. 	 . 

7.2 	Th.e maximum length of tefl.Uei.n the 
Directorates of Revenue Ihiteilig eRce, Central 
Excise Intelli.g:en.ôend VigilaInewill be three 
years, subject to the condition ,  that no officer 
shalt spend more-than six 'ears in these 
Directorates during his entire service career. 

8.0 POSTING ON COMPASSIONATEGROUNDS 



In ' 	 ri alIicLr r,çr I 	iiOSUI 
p.articuir station or •med.ici g'ouftJs, b.c 
Board/Placement Co mm i L t &ie is eno.'.'.ereiJ 
to take a decision on his DIQa 	H.'iever, 	1 
required, the Board/Placement Comrartte.e 
may refer the case to a Medical Board. 

8.2 in case of working çou,les, if the spouse of 
an offictr is workincj outsid.é.t1're.Departrnent 
postinq in th.e same statin .rnay be allowed 
subject to the in{.ru.ct.ons iued by the 
Department of Personnel & Trcrin.g on this. 
issue. 

8.3 In case where i.h 	spouse is also an officer of 
the Departme.n,.both the offiévs should be 
posted to the s,alm ,e station, 	1rey are 
otherwise eiigil, provided t.h1t. jointly, they 
do not occupy more than SO-per cent of th. 

• posts in that station. 

9.0 TRANSFER ON ADMINISTRATIV-E, GfUNDS OR PN PUBLIC.INTEREST 

9.1 	Notwithstanding anything contained in this 
policy, Govecnm.çnt 'tny, if r ces;a-ry in 
public interest, transferor p051.' any officer to 
any station or post; 	' 

9.2 	An officer against whom the C•VC has 
recommended initiation of V:ilaflce 	. 	. 
proceedings, should not normally be posted 
or remain posted at the statin where the 

• 	cause of the vigilance proceedings orig-inated 
He shall also hOt be p:oedon a 'seflSitive 
charge. This restriction wi:ll remain in 

• 	. operation till such time theV 	an-ce matter 
is not closed. 

10.0.AVAILMENT OF EARNED - OR SUiDY LEAVE AFTER ISSUANCE OF TRANSFER 
ORDERS 	 ., 

An officer under orders of transfer shaii be ratited.Earred Lea-.e or Study Lae only after he has joined his new place of 
posting. The period spent on EarnedLeave or Study Leave .'.i cot count towards computel.ion of tenure in lhat station or 
, coolina oFf' period. Officers who procoed on Earned Lca'e o'-  sardy iea ,,e'.,hout -cornplel,filo the rni , ,lrnucn tenure 
orcscr,bed for the station/area will have to rejoin the 	'•ne s;e.l'on fOl ccmrieUng the presc-riberi tenure. in o1h.r cases the 
Board/Placcn nt committee will deide their po5tifl9 .fter thCy rCj.On on (OmpICtion at the Earned- leave/Study leave. 

A i-i ri e.t u re-I 

CLASS A sTAr -ioNs 

Mumbal (inciuding Thane and I3eipu-r) 
Deihi (including Fanidabad, Gurgaon, NOi.D and Gt'rzia-azl)- 
channel 
Kolkata 
Bangalore 
Hyderabad 
All posts in the custonis Overseas intellgcnce Network tCOf'b.) 

Annexure.-II 

CLASS-  '8' STATIONS 

S.N.o. • 	 STATION 

1. • 	AH M ED-ABAD 



• ,•. 

• 2. • ALLHABAD' 
• .., 

• 

3, Rlw 

) 
COCHN 

5. :- UBA.1ESH'h R 

1NDOP 	• 

 • RAIPUR 	• 	 ., 

 TR1CH 	....... 

0. • 	 MEERUT:  

io. 'V1Z.AC. 	. 

1. • 	 AiPUR 	., 

 • 	
iALLAND.H/R), 

 PATNA 	. 	 " 

1. WC.K NOW .. 

 KANPU:R 

 RAIC.AR.H 

IT P U N EE 

8. VADOOA:RA., 

19. •(30.A 	•• 	
, 

SURAT 	••. 

 lA 	NAGA:R- 

 NNI 

23, LUDHIANA,, 

2. • NACPUR 	' 

 NAS[K 

 RANCH1. 	. 

 P.AJKOT' 

L 

CA5S C $TATI'ONS AN'NE)UR'E-IV 

S.No. . 	 STATION 

I 	. A 	R1TSPJ& 

2. AUi AN•GAA 

:3. B LG.A,UM 

BHAVNAGAR 

S H 0 PAL 

 • 	 BOLPUR 

•  ' 	 CAL ICU 

 CO1MBATJRE 

 DAMAN 

• 	 '':.' 

46 

A nmex ur'e -Iii 



10 DIBRUGARH 

• 11 . GUNTUR 

ry 17 CUWAHATI 

if 	 ;'• 13. GWALIO' 

14, •. 	HALDLSA 	. 

 H:AZAP1BAG1 - 1 

 •. 3AMMU &.kASHMIR 

 .JAMSHD'PUR 

 JODHPUR: 

 iA 	:URAI. 

 MY SORE 

 PUNCH ....U.LA 

 PONDICH:ERR'( 

 ROHTkI< : 

2.4. SALEM 

 . 	 S.H I LLONG 

 51LI;U'R1 

 TRIVAN DRUM 

 .TIRUN.ELVtLI 

 TIRUPATI 

 TUT1CO.RJN 

31.. VAPI 

REMAINING CITIES(OTH'ER THAN C L A S S 

AND 	:LAS$ "3' STATiONS) 

Annex ure- IV 

North Zone: Jurisdictionai areas of' Chtfco:imiSsrnerS of CuStomS & Central Excise of 
Chandigarh, Delhi, Jaripur, Lucknow, Meerut (f ing in th States of J&K, Himackal Pradesir, 

Punjab, Uttaranchal, UP, Delhi, Hàryana:. RaJaSthail & Union Territory of Chan.di.garh) 

East Zone: Jurisdictional ar(Ias ofChIe.iCommissionerS of Customs & Central 1>:ci.se 0:1 

Bhubaneshwar, Kolkta, Rnchi, Slii.11on, Pana (falling m the States of Bhar, Orissa, 
)harkha nd, West Pengal, Meghafaya, Nagaland, Assarn, Sikkim, Manpur, Mizoram &. Unipn 

Territory of Andaman & Nicobar).. . 

West Zone: Jurisdictional area of Chief:Commissioi er 0! Customs & Central Excise of 

Ahmedabad, Mumbal, Pune, Vadodar, Naa.our& Bhop.al,(fallin.g in the States: Gujarat, 

Maharashtra, Goa, Madhya Prade.sh, t'crrh & Union Territory o.f Daman & Dru) 

South Zone : Jurisdictional area of Chief COmmiS;I0ner of Customs & Cc:i'rtral Excise of 
Bangalore, Chernai, Cochin, Coimbatd, Hyocrabad, M.nngalore, Visakhapatnam (falling in 
the Statesof Andhra Pradesh, Karnat'a<a, Tamil Nadu, Kerata & Union Territory of 
Pondicherr,' & LakshadWeep) 

Annexure-V 

Categorization of posts into sen&eand (oi' scns've: Th ollowing pcsls have been 
categorized as sensitive and non-se'rsitive: 
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